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NOTIFICATION

The 8th February, 2023

No. LGL.94l2022113.-T\e following Act of the Assam kgislative Assembly which

received the assent ofthe Honble Govemor ofAssam on 3rd February, 2023 is hereby published

for general informati on.

ASSAM ACT NO.ItrOF2023

@eceived the assent of the Governor on 3rd February, 2023)

THE ASSAM STATE YOIITH COMN{ISSION
(AMENDMEI{I) ACT, 2022
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INARX FEBRUARY 08,2023
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ACT
firther to arnend the Assam State you0r Commission Ao!
2022.

Whereas it is expedient to amend rhe Assam State youth
Commission Act 2022, hereinaffer referred as the principal
Act, in the mamer hereinafter appeariry;

It is hereby enaeted in the Seventy-third year of the
Republic of India as follo*s:-

I. (I) This Act may be cailed the Assam State youth
Commission (Amendment) Ac( 2022.

(2) It shall have the like extent as the prinoipal Act.

(3) It shall come into force at once.

2. In the principal Act, in sectiou 4, for zub-section (5), the
following shall be substituted. namely:-

*(5) A casual vacancy caused by reason of death. removal
or resiguation or otherwise in the office of the
Chainnan or Vice-Chairman or Member or otherwise
shall be frlled by fresh appointrnent and the person so
appointed SaIl hold office for the remaining period
of the term of the person in whose place he has been
appointed.".

In the priacipal Ac4 in sectisn 12, in sub section (3), in
seircnd line, for the word ,,aud.its- appearing in betwe€n the
words '1.ith the' and ..sf the accounts", the wold ..audit',

shall be substituted.

In the principal Act. in section 16. in sub-section (2), for
clause (a), the following shall be substituted. namely:-

"(a) remuneration and allowances payable to and the
other tenas and conditions of service of the
Chairman, the Vice-Chaiman and Members uoder
sub-seetion (6) of section 4 and officers and other
employees under zub-section (2) of section 5 of the
Act;".

GEETANJALI DAS SAIKIA9
Secretary to the Government of Assam,
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